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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY
NOTIFICATION
Hyderabad, the Ist January, 2004

Insurance Regulatory and Development Authority (Investment) (Amendment) Regulations, 2004

F.No.IRDA/Reg./1 /2004 — In exercise of the powers conferred by Sections 274, 27B, 27D and
1144 of the Insurance Act, 1938 (4 of 1938), the Authority, in consultation with the Insurance
Advisory Committee, hereby makes the following regulations to amend the Insurance Regulatory
and Development Authority (Investment) Regulations, 2000, namely:-

Short Title and commencement.-(1) These regulations may be called the Insurance
Regulatory and Development Authority (Investment) (Amendment) Regulations, 2004.

(2) They shall come into force on the date of their publication in the Official Gazette.

In regulation 2 of the Insurance Regulatory and Development Authority (Investment)
Regulations, 2000, the following new clauses shall be added, after clause (c):

“(ca) ‘Group' means:

(i) two or more individuals, associations of individuals, firms, trusts, trustees or
bodies corporate (excluding Financial Institutions) or any combination thereof,
which exercises, or is established to be in a position to exercise, control, directly
or indirectly, over any body corporate, firm or trust, or

(ii) Associated persons,

as may be stipulated by the Authority, from time to time, by issuance of guidelines in
this behalf.

(cb) ‘Financial Derivatives' means a derivative as defined under clause (aa) of section 2 of
the Securities Contracts (Regulation) Act, 1956, and includes a contract which derives its
value from interest rates of underlying debt securities and such other derivative contracts as
may be stipulated by the Authority, from time to time."

3. For the existing Note 2, appended at the end of Regulation 5 of the Insurance Regulatory and

Development Authority (Investment) Regulations, 2000, the following shall be substituted:-

“2. Subject to exposure limits mentioned in the Table above, an Insurer shall not have
investments of more than 5% in aggregate of its Controlled funds in the case of a life insurer
or 5% in aggregate of its assels in the case of non-life insurer in the companies belonging to
the promoters’ groups. For the purposes of this regulation “group” shall have the same
meaning as defined under these Regulations. All investments in this category shall
specifically be referred to the Authority.”

q3tnlfoY -3



18

—— i —

THE GAZETTE OF INDIA : EXTRAORDINARY

[ParT ITI—SEc. 4]

4. For the existing Regulation 6 of the Insurance Regulatory and Development Authoritv
(Investment) Regulations, 2000, the following shall be substituted:-

“6. Returns to be submitted by an Insurer.-Every insurer shall submit to the Authority the
Jollowing returns within such time, at such intervals and verified / certified in such manner as

indicated there against.
Periodicity Time limit for Verified /
ol v ey of returns submission Certified by
Statement of Investments and Within 30 days from Principal Officer
Income on Investments the date of Boards / Chief of
1 Form | Yearly approval of Audited (Investments)
Accounts
Statement of Down Graded Within 21 days of the | Principal Officer
Investments end of each quarter / Chief of
2 Form 2 Quarterly friveriments)
Statement  of  Invesiment of ' Within 21 days of the | Principal Officer
Controlled  Fund  (Life) - end of each quarter / Chief of
3 Formas Compliance Report Qtrieny (Investments)
Statement of Investment of Total Within 21 days of the | Principal Officer
4 Form 3B Assets (General) - Compliance Quariecly end of each quarter / Chief of
Report (Investments)
Exception Report on Instruments Within 21 days of the | Principal Officer
not complying with "AA" or end of each quarter / Chief of
Z Form 3¢ “"AAA" grade - Compliance Quarterly (Investments)
Repori
Exposure /Prudential Invesiment Within 30 days from Principal Officer
Norms — Compliance Certificate the date of Boards / Chief of
6. Form 4 Yearly approval of Audited {Investments)
Accounts
Statement of Investment Subject to Within 30 days from Principal Officer
Exposure Norms the date of Boards / Chief of
7. Form 44 Yearly approval of Audited (Investments)
Accounts
Statement of Investment Within 21 days of the | Principal Officer
8 o Reconciliation QiisHerly end of each quarter / Chief of
(Investments)
Statement  of Mutual  Fund * Within 21 days of the Principal Officer
9 Form SA Investments Dvariesiy end of each quarier / Chief of
(Investments)
Certificate under Section 28(2A), Within 21 days of the Principal Officer
10. Form 6 28(2B) and 28B(3) of the | Quarterly | end ofeach quarter / Chief of
Insurance Act, 1938 (Investments)
Confirmation  of  Investmeni Within 21 days of the | Principal Officer
2] ;. ile i . ¥
1. Form 7| Portfolio Details Ditarierly end of each quarter / Chief of g
{Investmenis)
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5. After Regulation 10 of the Insurance Regulatory and Development Authority (Investment)
Regulations, 2000, the following new regulation shall be added:-

“11. Dealing in Financial Derivatives.- (1) Every Insurer carrying on the business of life

insurance or general insurance may deal in financial derivatives only to the extent permitted

and in accordance with the guidelines issued by the Authority in this regard from time to
time. ;

(2) Any margin or unamortized premium paid by any insurer in connection with the financial
derivatives to the extent they are reflected as asset position in the Balance Sheet of the
Insurer in accordance with the guidelines issued by the Authority, shall be treated as
“Approved Investment” under Schedule I and Schedule II to these Regulations, only to the
extent the derivatives position constitutes a hedge for the underlying investment or portfolio
which itself is treated as an approved investment under these Regulations. All other margin
or unamartized premium paid, to the extent reflected in the Balance Sheet of the Insurer in
accordance with the guidelines issued by the Authority in this regard from time to time, shall
be treated as “Other than Approved Investments".

6. In Schedule I to the Insurance Regulatory and Development Authority (Investment)
Regulations, 2000, in item (b) thereof, the following shall be inserted as sub-item (iia) after sub-
item (ii):-

“(iia) Collateralised Borrowing and Lending Obligation (CBLO) created by the Clearing
Corporation of India Limited and recognised by the Reserve Bank of India as a money
market instrument / investment. "

7. In Schedule II to the Insurance Regulatory and Development Authority (Investment)
Regulations, 2000, in item (b) thereof, the following shall be inserted as sub-item (iia)
after sub-item (ii):-

“(ita) Collateralised Borrowing and Lending Obligation (CBLO) created by the Clearing
Corporation of India Limited and recognised by the Reserve Bank of India as a money
market Instrument / investment. "

8. For the existing FORM 1, FORM 2, FORM 3A, FORM 3B and FORM 3C appended at the end
of the Insurance Regulatory and Development Authority (Investment) Regulations, 2000, the
following shall be substituted:-



FORM - 1

COMPANY NAME & CODE:

STATEMENT AS ON : NAME OF THE FUND :
STATEMENT OF INVESTMENT AND INCOME ON INVESTMENT
PERIODICITY OF SUBMISSION : YEARLY

Rx In Lakhs
CAT CURRENT YEAR o ¢ PREVIOUS YEAR J
NO. CATEGORY OF INVESTMENT T INCOMEON. | 1 I . — 1 INC oN | |
CODE 1 | OME 1
¥ 3 __'_IWESMENT (RS)  \VESTMENT (Rs,)* GROSS YIELD (%)' |  NETYIELD | (f“'__ INVESTMENT (R) | |\ VESTMENT (Rs) | CROSS YIEID (%)' |  NET YIELD (e 1|
5 HiE B | |
oL IS e e P 4 - - = il ] Il . - i
- ) | | |
TOTAL
CERTIFICATION
Certified that the information given herein are correct and complere to the best of my knowledge and helief and nothing has been fed or supp d.
SIGNATURE
DATE: FULL NAME & DESIGNATION
Note: Category of Investment shall be as per Grildelines
! T be calculated ax prescribed in IRDA (A | Report) Regule , 2000 under section 3(1) on an Anmuelised basis. .
2 Yield netted for Tax

3 Inthe case of Life lnsurance Business, FORM-1 shall be prepared In respect of each fund.

ATVNIQIOVILXE : VIANI 40 HLIFZVD FHL
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FORM - 2

COMPANY NAME & CODE:

STATEMENT AS ON : NAME OF THE FUND :

STATEMENT OF DOWN GRADED INVESTMENTS

PERIODICITY OF SUBMISSION : QUARTERLY Rs. In Lakhs

[ 2082 —I11 Lik ]

DATE OF

AMOUNT [
' DOWNGRADE

CAT (AS PER DATE OF ORIGINAL |
NO | PARTICULARS OF INVESTMENT CODE BALANCE | PURCHASE RATING AGENCY GRADE CURRENT GRADE

| REMARKS
SHEET) |

A. |DURING THE QUARTER '
| DURI g

khlol} 14 Bhis

CERTIFICATION
Certified that the information given herein are correct and complere io the best of my
knowledge and belief and nothing has been led or suppr /.

SIGNATURE

lodiRlble

DATE: FULL NAME & DESIGNATION

NOTE:
1 Provide details of Down Graded Invesiments during the Quarter.
2 Provide detalls of Down Graded Investments as on the reporting date.
3 Investments currently upgraded, which were listed as Down Graded during earlter Quarter shall he deleted from the Cumlative listing.
4 In the case of Life Insurance Business, FORM-2 shall be prepared in respect of each fund.
5 "CAT CODE" shall be as per Guidelines

1T
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FORM - 3A
COMPANY NAME & CODE: PART - A
STATEMENT AS ON :
STATEMENT OF INVESTMENT ASSETS Rs. In Lakhs
(Buiness within India)
DRI DSON - GUIY ) g & -t 3 ! S AT M : T
INVESTMENT ASSETS PERCENTAGE PH | TOTAL
|F""""" B S L3 I 7 B~ e il
]Gmusm;ii{."__" N e i “HE T '
| 2 GcMSthlinetO!hvawmadSmﬂliu{mlluhm} ""'"";‘*'“"
T R O B SRR ‘ CelmeTs - — |
| _|= | lmsmmwm i e X Iy | [
I | Lﬂl _Infra Structure 8 i .| Netles than | = |l - | . |
N TR R N | P
| b |l Ofhers- governed by Exposure Norms Not [
~ | @ Oulofabove 35K - Amouni invested in “Other fhan | ®Xceeding [ ' . I ! 5
| lapprovedinvshalinotexceed sk | 3% | |
_ ‘ _ TOTALUFE FUND 100% [}
= e L e A T 1L : =~ : o
|B. PENSION, GENERAL ANNUITY FUND PERCENTAGE AS PER REG. | i S JOIAL | ctual® | ReAusasi |
PAR NON PAR (SH + PH) VALE |
A |GovISocu|*lin A Not less than 20% ' e
2 Gmtmimamhuws-cmmlmq | Notles than40% | |
3 hhnulmTﬂb&lemﬂm | Nﬂunﬂﬂngial |
 TOTAL PENSION, GENERAL ANNUITY FUND 100% | 9] .
! . A s PH TOTAL TR —
C. GROUP SCHEME EXCLUDING GROUP PENSION / ANNUITY PERCENTAGE AS PER REG. : ACTUAL% | REALSABLE
y PAR NONPAR | (SH+PH) | | VALUE
| 1 |Govt secuities | MNollewman20% | |
2 1Gwlhumlmm04h-amm$nwﬁuﬂndlubon] | Wot less than 40% | | |
3 isnhnc-mv To be in Approved Invesiment I Not exceeding 60% F | .
TOTAL GROUP SCHEME EXCLUDING GROUP PENSION / ANNUITY 100% [ {
| ‘ PH TOTAL g
D. UINKED LIFE INSURANCE FUND PERCENTAGE AS PER REG. ; | ACTUALY | REALISABLE
PAR | NONPAR | (SH+PH) | | VALUE
| 1 |Approved invesiments | Nol less than 75% | |
[ 2 [oNarthanrAmeoraiiimmsimest i | Notmorethon2s% | ' '
| " TOTAL LINKED LIFE INSURANCE FUND 100%
CERTIFICATION
Certified thest the infurmstian groen herem are correct amd complete 1o the besi of my
dmvorwledye ol beltefand mothing hus been canceoled or suppeessed
SIGNATURE
DATE: FULL NAME & DESIGNATION

Note:  FUIRM-JA (PART-A} sholl he hokead v the Bolimce Sheet on the Balince Sheet date for wiieh o detaled workimg shall be sepraiely utioched
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FORM - 3A -

COMPANY NAME & CODE: PART-B
STATEMENT AS ON :

STATEMENT OF NON-INVESTMENT ASSETS

(Business within India) Rs. In Lakis
PERIODICITY OF SUBMISSION : QUARTERLY [

'FOR THE QUARTER ENDED : XX/XX/XXXX SCH. REF AMOUNT

REAL ESTATE (NOT HELD AS INVESTMENT ASSET)
Jeomssers . !
|Loans (oTHER THAN POLICY LOANS) NG P T o R [
CASH BANK BALANCE & REMITTANCE IN TRANSI‘T

ADVANCE TO / DEPOSIT WITH OTHERS

ADVANCES TO OFFICERS AND D‘RECTORS

3
4
5
| 6 [DEPOSIT WITH CEDING COMPANIES
=
8
9

ADVANCE TAX & TAX DEDUCTED AT SOURCE {NET OF PROVISION|

|
PREPAID EXPENSES “

1

|

1
|10 |OUTSTANDING INTEREST (ON INVESTMENTS) SR ' [
|11 |INTEREST ON LOANS OUTSTANDING Pt 1 =T
12 |OUTSTANDING PREMIUM

13 |FOREIGN AGENT BALANCE |

15 |AGENT BALANCE : _ |
16 |DUE FROM SUBSIDIARIES |
17 |TRUST / SEMI-TRUST ACCOUNT

I
14 |AMOUNT DUE FROM OTHER INSURERS (NET] — b _]»

| 19 |FAIR VALUE CHANGE ACCOUNT ;
20 |STOCK OF STATIONERY
21 |OTHERS (SPECIFY]

18 |OTHER ACCOUNTS HNTER OFFICE AND CO'NTROL ACCOUNTS] |
|

CERTIFICATION
Certified that the information given herein are correct and complete to the best of my

knowledge and belief and nothing has heen concealed or suppressed.
SIGNATURE

DATE: FULL NAME & DESIGNATION

Note: Break-up of mdividual Jemy wndler cach of the above heads shall be provided as Schednle and its reference be mentioned under "Sch, Ref”

bt
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FORM - 38
COMPANY NAME AND CODE : PART - A
STATEMENT AS ON :
STATEMENT OF INVESTMENT ASSETS
(Business within India) Re In Lukhs
PERIODICITY OF SUBMISSION : QUARTERLY
P i
INVESTMENT ASSETS PERCENTAGE|—————————— % ACTUAL | MARKET VALUE
SH PH (SH+PH)
| |Central Govt Securities i |
% {Govl Securilies or Other Guaranteed Securifies fincithe | | Nof less than ‘
|above) Jo%
5 [Housing and Loansfo SG for Rousing and Fire fighting Not less than
Equipments 5% |
et pare ] N ] |4 e |
a |Infra Structure and Social Sector ;
[l wasweie T | |
| (i) Social Sector | JO% ! | iy
| | ) |
b |(I  Ofhers-governed by Exposure Norms I ' |
{[il  Oul of above 55% - Amount Invested in “Other | exceeding : i '
!manwmedWMnolenceedzsr | 55% |
TOTAL INVESTMENT ASSETS 100%
CERTIFICATION

Certified thar the information given heecin ane cormedd aned complete to the bext of my
knowledge and belief and nothing has been « el oo supy l

SIGNATURE

DATE: FULL NAME & DESIGNATION

Nate:  FORM-3B (PART-A) chall be linked 1o the Balance Sheet on the Balance Sheat date for which a detaled werking xhall be scf Iy hed,
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FORM - 3B
COMPANY NAME AND CODE :
STATEMENT AS ON :
STATEMENT OF NON-INVZSTMENT ASSETS
(Business within India)
PERIODICITY OF SUBMISSION : QUARTERLY
[T TN  PARTICULARS
| REALESTATE (NOT HELD AS INVESTMENT ASSET)
FIXED ASSETS
LOANS
CASH. BANK BALANZE & REMITTANCE IN TRANSIT

PART - B

Ry. In Lakhs

- XX}XX!X-X-XX- : SCH REF AMOUNT

ADVANCES TO / DEPOSIT WITH OTHERS
|DEPOSIT WITH CEDING COMPANIES
PREPAID EXPENSES

ADVANCES TO OFFICERS AND DIRECTORS

WIN & th s Wwin

9  ADVANCE TAX & TAX DEDUCTED AT SOURCE (NET OF PROVISION)

10 OUTSTANDING INTEREST (ON INVESTMENTS)
Il INTEREST OF LOANS OUTSTANDING
12 OUTSTANDING PREMIUM

13 FOREIGN AGENTS BALANCES

14 AMOUNT DUE FROM OTHER INSURERS (NET)
i 15 AGENT'S BALANCES NEL T

J6 DUE FROM SUBSIDIARIES

|

17 TRUST / SEMI-TRUST ACCOUNT

18 'OTHER ACCOUNTS {INTER OFFICE AND CONTROL ACT-OUNTS)

19 IFAIR VALUE CHANGE ACCOUNT

20 STOCK OF STATIONERY
21 OTHERS (SPECIFY)

CERTIFICATION

Ceriified that the information given herein are correct and complete to the best of my

knowledge and belief and nothing has been concealed or suppressed.

DATE:

SIGNATURE
FULL NAME & DESIGNATION

Note: Break-up of individual Items under each of the above heads shall be provided as Schedule and its reference be mentioned under “Sch. Ref”

4sGf04 -4



FORM - 3C
COMPANY NAME & CODE:
STATEMENT AS ON :

EXCEPTIONAL INVESTMENTS CAPABLE OF BEING RATED AND COMPLYING WITH "AA" GRADE AND IN CASE OF DEBT INSTRUMENTS ISSUED BY
ALL INDIA FINANCIAL INSTITUTIONS, NOT COMPLYING WITH "AAA" GRADE - COMPLIANCE REPORT

PERIODICITY OF SUBMISSION : QUARTERLY

Rs. In Lakhs
A. LIFE FUND
CAT RATING GRAD DATE OF APPROVAL BY INVESTMENT
- PASHEULARS OF INVESTMENT CcoDE AMOUNT  RATING AGENCY .\ USTRUMENT COMMITTEE AND REASONS THEREOF
B. PENSION AND GENERAL ANNUITY FUND
CAT RATING GRAD  DATE OF APPROVAL BY INVESTMENT
NO PARTICULARS OF INVESTMENT CODE AMOUNT RATING AGENCY OF INSTRUMENT COMMITTEE AND REASONS THEREOF
C. UNIT LINKED LIFE INSURANCE FUND
CAT RATING GRAD DATE OF APPROVAL BY INVESTMENT
NO PARTICULARS OF INVESTMENT CODE AMOUNT RATING AGENCY OF INSTRUMENT COMMITTEE AND REASONS THEREOF
| e : )
l — — S—
D. GENERAL INSURANCE BUSINESS
CAT RATING GRAD DATE OF APPROVAL BY INVESTMENT
[ NO PARTICULARS OF INVESTMENT CODE AMOUNT RATING AGENCY OF INSTRUMENT

‘ .
|

CERTIFICATION

Certificd thin the informatuns given herein are correct and complete to the best of my

knowledge and belief amd notling has been concealed or suppressed.

Date:

Note  "CAT OO shall be ay per Cundelines

COMMITTEE AND REASONS THEREOF

SIGNATURE

FULL NAME & DESIGNATION

AMVNIAOVELXH * VIANI 4O A LIHZVO JHL
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9. In the existing FORM 4 appended at the end of the Insurance Regulatory and Development Authority (Investment) Regulations, 2000, for
the words. “in the MRTP Act, 1969” as occurring in Column (3) of the Table. at Serial No. 1 & 11 thereof, the words, “defined under
sub-clause (ca) of clause 2 of these Regulations" shall be substituted.

10. After FORM 4, the following new Forms shall be inserted as FORM 4A, FORM 5, FORM SA, FORM 6 ~ nd FORM 7:-
FORM - 4A
COMPANY NAME & CODE:

STATEMENT AS ON : NAME OF THE FUND :
STATEMENT OF INVESTMENTS SUBJECT TO EXPOSURE NORMS
PERIODICITY OF SUBMISSION : YEARLY Rs. In Lakhs
T INVESTMENT IN GROUP OF
AMOUNT AS PER BﬂU\NEE SHEET COMPANIES
DEBENTURE OTHER "
= L RT WHETH T
NO  INDUSTRY SECTOR COMPANY NAME PREFERENCE S ANTEY CONVEUE OANS (SHORT \\vestment RTOTOIAL
TERM / PROMOTER | INVESTMENTS
SHARE / NON- . EDIUM SUBJECTTO GROUP NAME | GROUP OR
EQUITY SHARE CONVERTIBLE NON MEDIUM / — “exposure
CONVERTIBLE CONVERTIBLE | ONG TERM) NOT
PORTION CONVERTIBLE NORMS
e PORTION
INDUSTRY SUB-TOTAL
GRAND TOTAL
% TO TOTAL INVESTMENTS
CERTIFICATION
Certified that the information given herein ard correct and complete 1o the hest of my
knowdedge and belief and nothing has heen concealed or suppres sed, SIGNATURE
FULL NAME & DESIGNATION
DATE:
Note:

T thie case of Life tosurance Husiness, FORM=AA shall be peepared in respect of each fund.

TR

ey

[+ 2ue—II] Lk ]
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FORM - §
! APANY NAME & CODE
TATEMENT AS ON ©
STATEMENT OF INVESTMENT RECONCILIATION

(Business within Indic}

NAME OF THE FUND :

Rs. In Lakhs
PERIODICITY OF SUBMISSION : QUARTERLY s Ny
At OF. BAL PUR. FOR THE PERIOD | SALES FOR THE PERIOD ADJUSTMENTS CL .IAL
col CATEGORY OF INVESTMENT cope  FACE BOOK FACE BOOK BOOK FACE BOOK FACE BOOK
VALUE VALUE VALUE VALUE VALUE VALUE  VALUE VALUE VALUE
A  CENTRAL GOVERNMENT SECURITIES | I
) o = Total (A) |
8 STATE GOVERNMENT / OTHER APPROVED SECURITIES / OTHER [
GUARANTEED SECURITIES i === =
| Total (8)
= - : 1. Total (A+B)
1 =
C HOUSING SECTOR INVESTMENTS |
i
e T T h s > Total [C] | j
D  INFRASTRUCTURE / SOCIAL SECTOR INVESTMENTS . 5 B
Total (D) Z
| 4 -
: | 2. Total (C+D)
E  INVESTMENT SUBJECT TO EXPOSURE NORMS
= Sl e et
| i r
| Total () | |
! e«
F  OTHER THAN APPROVED INVESTMENTS
|
|
Tolal (F)
3. Total (E+F)
CERTIFICATION
Certifivd thar the information given herein are correet and complete to th hest of my: knowledge and belief and nothing has been concealed or suppressed.
Date: SIGNATURE
FULL NAME & DESIGNATION

NOTE A, Jnddivadual Cutegaries under coch of the above Mapor heads should he Disted.

=

€. Pransaction details of all fighres appacing o the Adgastment Coltonn shoufd be provided as an Anexure 10 s Statement

iy the Cae of Life Disurgnee Buxiness, FORXES shall be prepared in respect of vach fuid

B Fach sul-tonal of FORM-S shall be luked o 0x corsesponding head in PART-A of FORNEEL FORM-3B

E UATCODE® shall be oy pr Citeeheltes

2

VIANI 40 41.19ZVD GHL
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FORM - 5A
COMPANY NAME & CODE:
STATEMENT AS ON : NAME OF THE FUND :
STATEMENT OF MUTUAL FUND INVESTMENTS Rs. In Lakhs
PERIODICITY OF SUBMISSION : QUARTERLY i i

i OP. BAL PURCHASE DURING THE QUARTER SALES DURING THE QUARTER CL BAL AS ON: XX/XX/XXXX MARKET VALUE

’ " CAT  BRAND et — = - S |- s e R s AS ON

_’ _"_""‘" RA%S CODE _ NAME  uNITS OPNAV AMT UNITS NAV AmT UNITS _ NAV SALES UNITS | Nav ) v_w_a_w?__: | xoexxmoxxx
G. SEC PLAN - MF OMGS =
| L —
| e S ——. | 0 e _Of £ Total (A) 0 0
|DEBT / INCOME FUND - ME  OMD!
; he= 4 =i S bl b
i 0 A o Total (B) 0 o
'SERIAL PLAN - ME OMSP y : T .
| | 4= e |l
i = x4
B ) 0 Total (5] [} 0
{LIQUID FUND - MF OMLF ' | ; 15

, "
| g 0 0! Tolal (&) 0 0
{OTHERS - MF omor i
|
| 0 0 _ Total (7) 0 0
Total (1 fo 7)
CERTIFICATION
Certified that the informution given herein are correct and complete to the best of my knowledge and belief and nothing hay been led or s I
SIGNATURE

Date: FULL NAME & DESIGNATION
NOTE

Ao Hrem < Others - ME will e applicable for Mutwal Fund Investaremts made prior to Cirenlar No. 1RIA CHR INV 007 2002-03 dared - 266h February, 2003
B, Inthe case of Life nsurance Business, FORM-5A shall be prepored in respect of eavh furl
C. Eoch sub-total of FORM-54 shall he linked o it correspomding head in FORM-3.

[t 2aBr—III Lk ]
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FORM - &

COMPANY NAME AND CODE

AS ON:

CERTIFICATE UNDER SECTION 28(2A) / 28(28B) / 28B(3) OF THE INSURANCE ACT. 1938
PERIODICITY OF SUBMISSION : QUARTERLY

NAME OF THE FUND : '

Rs. In Lakhs
[. UNDER THE CUSTODY OF
INVESTMENT PARTICULARS | BANK (RS)* | SELF (RS) | OTHERS (RS)* TOTAL (RS)
I SHARE HOLDERS ]. POLICYHOLDERS i SHARE HOLDERS POLICYHOLDERS | SHARE HOLDERS POLICYHOLDERS SH +.PH
Central Government Securities ll Il
Central Government and other Glitarantecd Seu.:urities I ' | a
Housing & Loans to State Government for Housing l ,
Infrastructure / Social Sector Investments | l |
Approved Investmr;ms l ‘l | | %
Other than Approved lmesm;unl | : | |
TOTAL ]
wWe cerfify that the above mentioned securities are held free of any encumbrance, charge. hypothecation, or lien as on the above date.
CHAIRMAN PRINCIPAL OFFICER DIRECTOR

Note:
Value of the Securities fo be shown at Carrving Cost on the above date

*  peconciliation statement shall be attached for explaiming the difference benween Books and €. wstodian - Others Certificate
I Inthe cose of Life Insurance Business. FORM-6 shall be prepared m respeci of each find.

AAVNIQEOVILXH | VIANT 4O HLIIZVO JHL
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FORM - 7

COMPANY NAME & CODE:

STATEMENT AS ON :

CONFIRMATION OF INVESTMENT PORTFOLIO DETAILS
PERIODICITY OF SUBMISSION : QUARTERLY

Note: Ifany of the confirmation is in the affirmative, details be provided.

NO DESCRIPTION CONFIRMATION (YES / NO)
Details of Approved Investments / Other Investments which have matured Jor payment and maturity
1 |amount is outstanding along with particulars of defaulted amount and period for which said default has
continued:
2 |Any Investment as at (1), which subsequent to maturity have been rolled over: |
3 In respect of Investments where periodic income have fallen due, details of interest payvment in default, '
along with period for which such default have persisted: ‘
4 Details of steps taken to recover the defaulted amounts, and the provisioning done / proposed in the '
accounts against such defaulls: J
CERTIFICATION
Certified that the information given herein are correct and complete to the best of my knowledge
and belief and nothing has been concealed or suppressed.
SIGNATURE
Date: FULL NAME & DESIGNATION

PRABODH CHANDER, Designated Officer

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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